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Sh. Anuj Kumar, Advocate representing the IRP is present in the Court. By
our order dated 16.07.2018, direction was issued to the IRP for submitting the report
regarding the action taken by him in connection with CIRP, for fixing the fees. IRP
has submitted the report, wherein it is stated that he has received Rs.3.8 Lakhs from
the Corporate Debtors after deducting TDS towards CIRP expenses, and part of
professional charges with mutual discussion with Corporate Debtors against Rs.1.17
Lakhs incurred towards certain expenses. It is further stated by him that he is
satisfied with the amount, which he has received. IRP is directed to remain present
in the Court on the date fixed to state clearly the amount he has received and actual

expenses incurred by him.

List the matter on 5™ September, 2018 for clarifying the position, so that we

may fix the fees.
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